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IN THE CEiviTRaL ADnii\ll5TRATIUE TRIBUNAL

principal bench

NEU DELHI.

OA 783/9 2 KV
flA 35/93 ^ ^

New Oalhi this the 14th Day of Fabruary, 199?

Hon'ble Sret.Lakahmi Swaminathan, f!(D)

Hon'ble Shri N. Sahu, Memoer (a)

Sh. 3. P. Sharma
Asstt. OircJCtor (Horticultur a)
Horticultural Oevelopmant Oiun.II
PyD(DA) Neu Delhi.
(By Advocate Shri K.d.S, Rajan ) ... Applicant

Us.

1. The Union of India through the
5 ec r et ar y,
Ministry of Urban Development,

^ Nirman Bnauan, Neu dgihi,
2. The Director General of Uorks,

CPJD, Nirman Bhauan, Neu Delhi,

3. The Ch Xar man,
Union Public Service Commission,
Dhloipur House,
Neu Delhi.

4. Or, Udai Bhan Singh
Deputy Dir ector (Horticulture)
C.P.uj.D, I.P. Bha^^an,
New Delhi.

(By Advocate Shri fli,K.Gupta ) '̂ ®spondants

ORDER (oral)

(Hon'ble Smt.Lakshmi Suaminathan, Member (3)

Shri Gupt a, learned counsel submits that he has been

authorised to represent official respondents j^^ir and has

filed memo.of appearance on behalf of the official respondents

al so.

2. Shri K.B.S. Rajan,learned counsel for the applicant

submits that the applicant mmt has nou retired ^nd
al so

in the meantime he uas/ ororooted to the post of Deputy

Director (Horticulture) on ad hoc basis and therefore, he

is no longer pursuing this case.

3. In the above circumstances, this OA is dismissed

as uithdraun.

(N.Sahu) (Smt.L akshmi Suaminathan)
Member (a) Member (3)


